
Misc. Crl, (bail) Case No. 155 of 21 

22-06-2021 een the petition filed U/s.439 of Cr.P.C. seeking bail tor 

dccused Jakir Hussain who was arrested and detained in connecuo 

EKIGui P.S. case no. 88/2021 (corresponding G.R. Case No. 616/21 

U/s. 366A) of the IPC. 

Charge sheet along with the G.R. case record, as called for, 

nave been received and perused the same. Also heard ld. Counsel for both 

the sides through video conferencing.

The precise allegation as per the FIR is that on 18-2-21 the 

accused persons named in the FIR came to the house of the informant

taking advantage of absence of other members of the family and forcefully 

took away his 14 years old sister in a motor cycle. Subsequently the alleged

victim girl was recovered with the help of villagers. 

On perusal of the record it appears that investigation has 

already completed and the investigating officer has submitted charge sheet

against accused Jakir Hussain U/s.366(A) of IPC. Record further reveals

that the said accused was arrested on 5-6-21 along with another and since

then he has been in jail. In view of the fact that charge sheet has already

been submitted, there obviously remains nothing to investigate the case 

further and consequently the custodial detention of the accused would not 

serve any legal purpose. 

For the aforesaid reasons the prayer for bail stands allowed.

The accused above-named is allowed to go on bail of Rs.10,000/- (Rupees

ten thousand) only with one surety of like amount to the satisfaction of the 

Ld. Elaka Magistrate on condition that the accused shall regularly face the 

trial. 

Let the G.R. case record, case diary along with the charge 

sheet and a copy of this order be immediately sent to the Ld. Magistrate for 

necessary action.

Misc. case stands accordingly disposed of. 
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